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FINANCIAL EXPRESS

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptoy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
JEWEL GARMENTS PRIVATE LIMITED

§ Nz | Particulars Details
4 |Mame of Corporate Deblor Jewel Garments Private Limited
2. | Date of Incorporation of Corparate Deblor | 02-11-2007
3. | Authority under which corporate debtor is | Registrar of Companies - Delhi

mcorporated) registered

4. | Corporate ldantity No. / Limited Liability |, .. oqn. %
Identification No.of corporate deblor W R st

. | Address of the Registerad Office and Fiot Mo- 29 DLF Industrial Area,
Principal Cffice (if Any) of Corporate Dabtor | Phase-1l Faridabad, Haryana - 121003

E. |Date of Closure of Insokency Resolution Process | 14.03.2023

Ligquidation Commencemean Dale of
Corporate Debbor

8. |Mame znd registration number of the Jaramu Ram Thakur
nsolvency professional acting as iquidater |Req. No
IBBHIHA-001IP-PO1 Be 201 9- 202001 25933

Address and email of the of the liquidator, | Mannat 2037, Near Ajit Karam Singh

&3 registered with te board International Public Smart School
(BRSIP33), Sector 123, Mew Sunny
Enclave, Greater Mohali, Punjab 140301,
Ermail: jrthakurymsigmail.com

10, | Acdress and email 1o be used for Ard Floor, Plot No D-190, Industrial Area
corresponzeEnce with the liquidakor Phase B B, Sector 74, SAS Nagar
Muohali 160071, Punjab

Email: inpeweigarments@gmail.com

11, |Last Date for Submission of Claims 03.08. 3023

Motice is hereby given that the Mational Compary Law Tribunal Chandigarh bench has
ordered the commencement of liguidstion of the Jewsel Garments Private Limited on
04,07 2023

The stakeholders of Jewel Garments Private Limited are hereby called upon to submit their
claims with proof on or before 03.08,2023 to the liquidater at the addrass menbioned agaenst
farm Mo 10,

The financial creditors shall subrmat thelr claims with proof by electronic means only, All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of fakse or misleading proof of claims shall atiract penalties

.l

04.07.2023

e

s

Jaramu Fam Thakur

Liquidator

IBBINPA-D01/IP-PO1869/2019-2020012933

Jrd Floor, Plot Mo. D-190, Industrial Area,

Diate: 06.07. 2023 Phasa 8 B, Sector 74, SAS Magar Mohadi 160071, Punjab
Placa: Mohal Mobile No. SBEE344644

@|p JTATA CAPITAL HOUSING FINANCE LTD

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
TATA gadam Marg, Lower Parel, Mumbai-400013. CIN No. U67190MH2008PLC 187552

DEMAND NOTIGE

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets

and Enforcemeant of Security Interest Act, 2002 ("Act") read with Rule 3 of the
security Interest (Enforcement) Rules, 2002 (“Rules™).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing Fina!me
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